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been treated with utmost discourtesy
by them. I would like you to make
an observation as to how in.such a
vital problem the Government is sit-
ting tight, because their god-fathers,
the millowners and tycoons will be
required to pay crores of rupees
through Professor D. P. Chatto-
padhayaya.

MR DEPUTY-SPEAKER: Order
please, There has to be a limit. I
am not allowing you. Shri Raghu
Ramaiah.

1502 hrs,
EUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Government
Business in this House during the re-
maining part of the current week will
consist of:—

(1) Consideration of any item of
Government Business carried

over from today's Order
Paper.
(2) Discussion on the Resolution

seeking disapproval of the
Maintenance of Internal Secu-
rity (Amdt) Ordinance, 1974
and consideration and passing
of the Conservation of Foreign
Exchange and Prevention of
Smuggling Activities Bill, 1974.

¢3) Consideration and passing of
the Parliament (Prevention of
Disqualification) Amendment
Bill, 1973.

MR. DEPUTY-SPEAKER: Shri
Muruganantham, absent. Shri Ram-
avtar Shastri.

SHRI JYOTIRMOY BOSU (Piamond
Harbour): The statemeng should come,
Sir, How do you expect us to follow
the Chair when the Government flouts
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every opinion of the Chair? You must
be categorical,

'SHRI VIKRAM MAHAJAN (Kang-
ra): Don't try to play that subtle game
whith you are playing....

SHRI JYOTIRMOY BOSU: Why
don't you say one word for the jute-
growers?

DEPUTY-SPRAKER: Shri Ramavtar
Shastri.

o TrarwaTe Tret (9EAT): 99T-
= wgred, & w9 ¥ AR g et ¥
frag wom s g fa fage & S
faamr § a7 O I wErAl
#1 G &7 BewT @ 3TE | Y wTH
gt & fa 40 il Y gt arade
g TFY & X 65 WA AT BeAT TW
& aATT I aTeT § | T ITH FIA ATH
o =T Ao fawm W €9 1970
™ AT W@ & | IW 59 & g 6
qT% & | I+ qETH AW HT BiEN X7 A
BHAT AT I & | AT a1 7L F I
FrgeAt wagrad 1 wfvg =g
fadram g feai gamat @E ST
F1 et = w1 o | & fove ol fawfed
¥ arg fewrm srgar § ..

MR. DEPUTY-SPEAKER: You want
it to be discussed.

ot crATwaTe arest: +@, reee
&Y wmgar | gfvg A &Er | et w1
TaHe & o7 dweT faAT @ R 1974
% fewware, @@ 94 %) ag @ @ & WY
gt Ny A fE 1975
& AR W@ TG FE R L
A WY ST fear § . (swET) L
afas tag1T 3 s7@IT A Al & BTl
T T 91 hawr frar d Ag "I
w ¥ a3 qas wg AT § | @whad
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[« TwraATT mrest] "
# w1 f g Wl g F ITQE W@
THR gRw 3gi faqam 1 & ga4
GEAT 7 g1, fgI @R -7 « &1
SHRI K. RAGHU RAMAIAH: Sir,
I torgot to mention a slight charge. In
the order of business for today Sick
Textile Undertakings (Nationalisution)
Bill has been pul down for discussion.
After this we propose, in view of the
urgenty, to take up discussion on the
Resolution seeking disappoval of the
Maintcnance of Intermal  Security
(Amdt.) Ordinunce, 1974 and consi-
deration and passing of the Conserva-
tion of Foreign Exchange and Preven-
tion of Smuggling Activitics Bill, 1974,
After this the Supplementary Demands
and other items will come,

SHRI S. M. BANERJEE (Kanpur):
Sir, I had been raising the question
about non-payment ol dearness
allowance to Central Government
employees every now and then. The
Central Govermment employees are
entitled to four instalments of dearness
allowance, namely, on 1st June, 1974,
1st July, 1974, 1st September, 1974 and
1st October, 1974. Government have
accepted the recommendation of the
Pay Commission. They have promised
to implement their recommendation
that whenever there is a ten-point raise
in price index the employees will be
entitled to one instalment of the dear-
ness allowance. Sir, the winter is ap-
proaching and if the Central Govern-
ment employees had been paid these
‘instalments of dearness allowance they
could have purchased woollen clothing
for their children, But Sir, I am told,
when a mass deputation of 10,000 em-
ployees went to the residence of Shri
C. Subramaniam, he promised that he
will refer the matter to the Cabinet.
Now, Sir, this recommendation had
been accepted by the Cabinet, Sir,
there are 28 lakh Central Government
émployees. They should be paid all
the four fnstalments of the dearness
allowance immediately. I am prepared
10 table a Calling Aitention motion. 1
am prepared to move an adjournment
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motion about it. Why should thege
Central Government employees wait?

should
make a statement. If he does not
make a statement, I shall move an
adjournment motion and shal] see
that this House concedes to this
demand, Twenty-eight lakhs emplo-
yees have been agitating for this. The
Government have accepted the Third
Pay Commission's recommendations.
My demand is that a decision should be
taken by Government, If they change
the formula then there would be ano-
ther strike by the Ceniral Government
employees. In spite of these provoca-
tive actions being tuken by Government
using the MISA and D. I. R. the Cen-
iri] Government emplovees are not
going 1o take it lying down.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, Sir,
I wish {o raise an issue for ithe infor-
mation of the Minister of Parlia-
mentary Affairs and also the Finance
Minister which is of a very serious
nature and has arisen in the Bank of
Baroda.

Sir, the Chairman of the Bank of
Baroda, Shri V. D. Thakker has mis-
used his powers. You will be surpris-
ed and shocked to know that he has
advanced a sum of Rs. 44 lakhs to
five companies in Bombay with which
his daughter and son-in-law are
associated as partners or directors.
This is the complaint that has been
lodged with the Finance Minister by
Members of Parliament on both sides
of the House.

MR. DEPUTY-SPEAKER: You forget
the old adage that ‘charity begins at
home.’

PROF. MADHU DANDAVATE:
You are right. In this particular case
I want to draw the attention of the
House to one thing. Actually they
had advanced the amounts to the
companies whose work is extremely
small. You will be surprised to lmow
that Messrs. Relic and Company has
the net worth of Rs. 18,000/ but the
amount that has been advanced 1o
them is Rs. 18,50,000. The second
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company is Messrs. Rel Apparel Mfg.’

Co. (P) Ltd., whose net worth is Rs.
73,000/- but the advance paid to
them is Rs. 15,75,000/-; the third
company is M/s. Alpine FElectrical
Mtg. Co. (P) Ltd. whose net worth is
RE. 41,000/- but the amount advenced
to them is Rs. 7,64,000/-; the fourth
companies is M/s. Alpine Insulations
(P) Ltd. whose net worth is ‘nil' but
the amount advanced to them is Rs.
50.000/- the fourth company is M/s.
Alpine Plastics Pvt. Ltd., whose net
worth iz Rs. 50,000/- but the amount
advance to them is Rs. 1,75.000/-.

Therefore, the total, amount advan-
ced by the Chairman is Rs, 44.14,000/-
I would like to seek a statement from
hon. Minister for Finance on the floor
of the House as to whether the previ-
ous approval of the Board of Directors
has already been {aken. Sensing that
probably the trade unionist will raise
the issue both inside and outside the
House and sensing this fear, the Chair-
man of Bank of Baroda suspended the
General Secretary of the All-India Bank
of Baroda Employees’ Federation. See-
ing that the General Secretary of All-
India Bank of Baroda Employees’
Federation, Shri Rajagopalan is llkely
to raise the issue and create a public
furore over this, he has bheen summa-
rily suspended from the head office of
the Bank of Baroda. This action is
calculated to purchase peace.

I am now happy to note that many
Memberg on both sides of the House
approached the Finance Minister. And
be has agreed that he would look
into the matier. Shri Limaye was
also assured by him that he would
look into the matter.

Therefore, in the light of this assu-
rance, I demand a statement from the
Finance Minister on the floor of the
House on hoth the fraudulant prac-
tices by the Chairman of the Bank
of Reroda and also the vindictive
am tapen by him by the suspep-

trade upionist General
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Secretary of the Federation. Could
we not demand from the Minister on
the floor of the House that he must
not be continued as the Chairman of
the Bank of Baroda?

0t T TR () ¢ 9
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T "r wgal ¢ fr 100 @7 9@ &
77w, mhw wrEr arrgr e i e
59 AT ES g- | FTE ZATRTT THTT T,
AY ¥ T I o TR 2 W, i
wre oy wTEY A fad o og WS
i mir ¢ A ) T Wl T faarigT
I @, agi 38 fac & @Y § f 9w
FT % 9T T fm wqee AE W
9T Yo wAT EiwE 34 @ qgt AW
Fto 15e dte Tww 9T A TW fay
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e T g §—3 fex T war & e
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gigwy. .. (Y)W
AT ST WY | ‘
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ot siwT wumw feg (JaW) ¢ 7
TR, Fgi 70T |

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Shri Mishra has said
that for the Coungress party meeting
at Narora Rs. 15 lakhs were spent
from government funds. Are you
going to retain it on the record?

SHRI MADHU LIMAYE (Banka):
Why not?

SHRI B. K. DASCHOWDHURY:
It is a total lie and falsehood.

SHRI VAYALAR RAVI (Chirajin-
kil): Ip ig lie land.

MR. DEPUTY-SPEAKER: 1 again
say this is unfortunate. What a
particular party does is its business
and it should not be brought into the
proceedings of the House. But there
are certain rules regarding expunc-
tion once it is there on record. Again
I say it is uncalled for; it is unfortu-
nate.

SHRI S. M. BANERJEE: He was
expunged from the Opposition only for
that.

SHRI SAMAR GUHA (Contai); 1
want to draw your attention to ome
point.  Perhaps at that time you
were also in the House. When the
Netaji Inquiry Commission Report
was submitted, I raised the point
that this report should be discussed
in the House. The hon. Speaker
indicated that he had no objection to
it and I had given notice of a motion
which had, also been admitted by the
Speaker. But since it ig under rule
184 and requires the concurrence of
the concerned Minister, I was inform-
ed by the Minister of Parliamentary
Affairs that he would let me know
whether Government had any objec-
~tion or not. I have not yet been in-
formed of it. I very mildly put it to
you that nobody in this world can
. restrain me from forcing Government
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'o "aave the subject discussed in the
Jouse. I hope Government will
‘Spare me the predicament of creating
such a situation and will agree to a
discussion of the Report and
announce as soon as possible that when
the Netaji Inquiry Committee report.
will be taken up for discussion in the
House, -

Another point. Today I find that
the Election Commissioner hag made
a statement at Madras that there is
ne possibility of having a Lok Sabha
snap election till July 1975. I do not
know whether Government has al-
lowed or permitted the Election Com-
missioner to make this statement.
You know  this matter is agitating the
minds of MP3s and different political
parties. I am not concerned with
whether the Lok Sabha is dissolved or
not; in fact, I moved a resolution for
its dissolution. That is not the point.
But when this matter is agitating the
minds of MPs and. political parties,
why shoulg the Commissioner, of his
own, make such a staternenl? Because
there is a Proclamation of Emergency
and anything may happen at any time
despite certain  constitutional provi-
sions or legal enactments, the delimita-
tion process might be obviated through.
Ordinances. Ther2fore the Govern-
ment should come out with a clear
statement whether the statement made
by the Election Commissioner is correct
ang valld and whether they will not
apply any extraordinary provision to
obviate constitutional or legal require-
ments. They should categorically say
that there will mot be or there will be
elections before the completion of the
delimitation work.

SARDAR SWARAN SINGH SOKHI:
(Jamshedpur): I wish to raise a very
serious matter, Bangla Desh has award-
ed 21 years’ contract to six western
firms—two of them are American:
namely,—Atlantic Richfield of the
United States and the Superier
0il Company of Canada—in the
Indian territory for oil explora-
tion in sbout 30,000 sq. miles of the
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offshore areas from south of Sunder-
bang in the west 1o somewhere near-
Chittagong in the East. According to
the contract singned, oil expleration
wrok has to begin by the middle of
December this year. This matter is
wery serious and should not be treated
sordinarily by fhe Government of India
‘they should immediately stop this oil
-exploration ip Indian Waters of the
‘Bay of Bengal and immediately call
the Bangla Desh ambassador in Delhi
1o .explain the position and settle the
matter and start our own oil explora-
‘tion work to avoid encroachment and
. any conflict, .
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I !‘m:l The House further directs that the

- & ¥R e 9T T@Y. wear § |

§ f5 gw e &0 SfeT faar

T T @Y | Tg AT TH AR

g——qg ey fifrex A H &

g g dfaaw fafrec & a ¥
“That this House resolves that a
parliamentary committee be set up
to enquire into the following charges
against the Petroleum and Chemi-

calg Ministry:

{a) the reduction ic the price
of naptha for petro-chemical
industry within 26 days of
the order of Rs. 1320 per ton
as a result of whicn the Mafat-
lals, the Union Carbide and
the Sahu-Jain group have
greatly profited; _

(b) a deliberate prices gap of
nearly Rs. 18,000 per ton in
the price of DMT—imported
and indigenous—allowed by
the Government in the in-
terests of the monopoly users
of DMT.

(c) the increase in the price of
essential drugs sanctipneg by
the Government;

(d) higher prices paid for Saudi-
Arabia as compared to the
Iraqi crude involving a quid
proquo—

€% 7 Qe ¥ 1T 97w wr o
% s faar @i agifras fafres
Fqm w9 Y A wvfaar &
Fa fargr fomd samer g S
o 3 siEe fear 2 Fr el /= ot
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(e) Oceana deal

ag WY OF TG 37 WEwF § o
ot aF serfa g fwar g

(f) The Government's secret agree-
mené with ESSO

cemmittee look .nto .the - question-of
guatification, if any, involved .in these
trangaction.”
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SHRI K, RAGHU KAMAIAH How
can the hon. member make insinuations
like this?
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SHRI P. G, MAVALANKAR
(Ahmedabad) : Sir, as the House knows
Gujarat iz under President’s Rule for
the lagt eight months and mpre. If
you kindly recall my submission to
you in the last session of our Parlia-
ment, I had said that whenever anY
State of the Indian Union is under
President’s Rule, some way should be
found to enable members, particularly
belonging to that State, to raise mat-
ters which are of great concern to the
pecple cf that State, opn the floor of the
House. I find for several weeks and
months that a number of important
issues, which are concerning the peo-
ple of my State, are not being brought
to the notice of the country through
the parliamentary discussion forum.
There is a Parliamentary Committee
on Gujarat which met only three times
during the last eight months and more,
on 24th June, 26th August and 18th
October. Sir, you will be sorry to
note that on al] these three occasions
when we met, although it was given
to me to raise at each meeting nearly
hundred issues affecting the lives and
problems of my people, practically
none of them were djscussed! ‘At each
of these three meeﬁngs the discusalon
endpd in, a few hours and each time
we were, go‘ll;l tbqt these isspes wouid
be taken up in the next meeting, @&
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[Shri P. G. Mavalankar]

in Parliament through questions, etc.
But, whenever we ask questions in
Parliament, answers are given either
in an evesive manner or a promise is
made that a statement will be laid on
the Table, When it was done last
week, I invited the attention of the
Chair and of the Minister of Parlia-
mentary  Affairs, who I now see is
leaving the Chamber, to the fact that
these assurances are not properly im-
plemented. Assurances are given that
irformation is being collected. When
the information is collected and
brought before the House through the
answer given to the Member, my ob-
jection is that those assurances are not
fulfilled because the answers given to
us afterwards are also incomplete and
even misleading.

1 want to ask you as to what is the
remedy left in the hands of Members
of Parliament belonging to a particu-
lar State which happens to be under
the President’s Rule for more than six
months. Where is the remedy? If
you cannot discuss them on the floor
of the House, if you cannot discuss
them in Parliamentary Committees, if
we cannot raise matters through Ques-
tions. do you mean to guggest that the
people of that particular State which
happens to be under the President's
Rule should be deprived of all justice,
all eppertunity of their grievances be-
ing redressed properly through par-
liamentary means?

So, 1 repeat in all seriousness and
earnestness a suggestion which I made
in the last session. I hope, the hon.
Minister will not give me a ritual re-
ply because it is for him and the
Leader of the House to 10ook into the
question seriously, The suggestion' is
that whenever a particular State of
the Indian Union is under the Presi-
dent's Rule, at least 2 hours’ discus-
sion every fortnight during the gession
of Lok Sabha should be allowed on the
problems and questions arising out of
the difficulties of that particular State.
* Jf you have 2 hours’ discussiorr every
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fortnight in the Lok Sabha and also
in the Rajya Sabha, then, I am sure
the pcople of that particular State
who happen to be under the Presi-
dent’s Rule can get some opportunity
of their grievances being heard and
redressed. Today, it is Gujarat. To-
morrow, it can be any other State.
My submission is that these people
should not feel that they are not car-
ed fer or they are not bothered about
by the hon. Members of Parliament in
the whole country.

Having said that, I would make
only three points for the consider-
ation ¢f the House, particularly for
the three Ministers concerned. I am
sorry tc say that more than 7,000 tex-
tile workers of various textile mills
belonging to the city of Ahmedabad.
my constituency, are thrown out of
job for the last six weeks and more
because of the closure of the third
shift of several textile mills, Now, I
find that even the second shift in some
of the textile mills of Ahmedabad is
being closed. The House is discussing
the Sick Textile Undertakings (Nat-
ionalisation) Bill. I know, we will
have an opportunity of speaking on
that. But that is about sick textile
uridertakings. ...

SHRI K, RAGHU RAMAIAH: I do
not want to interrupt him. May 1
say that we have already taken 45
minutes on this? He can mention only
the items. May I request him to be
brief because so much other Govern-
ment business is to go on after this?

SHRI P. G, MAVALANKAR: With

great respect to my hon, friend, the
Minister of Parllamentary Affairs, I
take strong objection to the manner in
which he usked me to sit down when
you, Sir, have not asked me to sit
down. T thoughf the Chair would ask
me to sit down.

SHRI K. RAGHU RAMAIAN: 1oaly
requasted you.
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SHRI P. G, MAVALANKAR: 1
mpke an earnest appeal through the
Chair to the Minister of Parliament-
ary Affairs and the Leader of the
House to kindly see to it that the peo-
ple of the States which are under
the President's Rule are not denied
of their legitimate dues and justice...

MR. DEPUTY-SPEAKER: That you
have said already.

SHRI P. G. MAVALANKAR: Then,
the question of textile mills has to be
discussed, I am not talking of sick
mills only. I am talking of the re-
gular textile mills which are run in
Ahmedabad. Several of them have
closed their third shift. Now some
are closing their second shift. More
than 7,000 textile sworkers of my con-
stitdency are already out of job  for
nearly six weeks. 7Ts it not import-
ant? It comes to 7,000 multiplied at
least by, that is, at least 49,000 people
of my constituency. When they are
out of job for two months er so, should
1 keep quiet?

MR, DEPUTY-SPEAKER: You
have made your point.

SHRI P, G. MAVALANKAR: I
hope, there will be some time given
for a discussion on hat.

1 also feel agitated that a number
of problems concerning the students
and teachers of high schools and col-
leges and universities in Gujarat are
left unanswered. The professors of
colleges of the Sardar Patel Univer-
sity at Vallabh Vidyanagar in Kaira
district are disturbed because their
provident fund and gratuity pro-
posalg are mnot being implemented.
The students of the school of Flan-
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Government’s fault that they do not
lay the CBI Report on the Table of
the House and maké  proceedings
longer. |

Thirdly, the people of Gujarat, in-
stead of getting assuranceg about a
little extra ration, a little more of
sugar quota, have been now asked to
accept a cut of 100 g. of sugar begin-
ning from the new year which in
Gujarat begins after Diwali. This is
the kind of gift which the President's
administration i Gujarat and the
Central Government in Delhi are giv-
ing to the people of Gujarat, Instead
of raising the sugar quota, they are
reducing it. I hope, this aspect of the
matter will be looked into by the
Minister of Food and Agriculture,

I hope, all these three matters will
be taken up in the House either this
week or definitely next week.

= mATaT AR aer  (whegr)
qafae @9 . wiage fagre &
' uF T3 WEX &1 @ A IS IAT A
| mfeat aTrEaTe a% WA § | "W
qat ¥ ag o & fF Avmd A ¥ =
st &) gur ¥ F meeAT 77 AW @
FEg 130 ag & wfga® & &
HIT 7% A At it @ e
# mfgar ff T @ a2 51 91 & &
a"r'!t-mwwifa? e afaa at
Ws & gra & @Awe afaw Tard
Ty ot ag ot FF A AT qvelr §
2 oad ggw 1972 ¥ wEIA AERT-
qUUTE ¥ ACH A€ T ATHAES IGX
amy ¥, aifr s mfedt & feed @2
oy T W ww frm T gy &
dufin wrd sl & wraw ¥ @ Wl
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[sht wrver wwe awew ;]
¥ AR O E B TR ¥ T aTs
o1 aF w14 arely 1 et ik wifgw
QX 9T § {AT qE qF A94 ;M
&Y J9T I AT FT A | UF AL T HA
oA gATH ¥ A WT Avgy fawr
@ & W gEd W AT F O § ANy
aret it mfear § I 2w AT

TEY GIAAT R | T BIF AGY &)

TEAT F AM L A I @I g | q@
o gTEHE % & # A afzm Ff a==1 fag
gT F¥9AT § faa 3 = walt Aoy
TG TIT F W T L F HIT 3G
& afm s W@ Je A g
=1fEh |

Ffege ud0 uFo T+ agT =T
FER I OCTAEETAS I aga
| wHwTrl &1 7T & =T 7 o war
qr | ATH 7% 37 F § FAAT 27 FTH-
sifedt #Y gar & 4gf foar s @y 20
# =g g fr Awdm a@ WA wEr
T T T¥" H WA F7 ard 3AET
gar § fegrsr =%

SHRI VASANT SATHE (Akola): I
wish to raise two points.

Last week you know how agitated
we were on the issue of cotton prices.
It was agreed that it would be taken
up, in the Business Advisory Com-
mittee. I had given a notice signed
by. so many members for a discussion
under rule 193 and I was promised
that, in the Businesg Advisory Com-
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mittee, it would be taken up. But L
do not know why a discussion on such
a vital issue that is today affecting the
millions of our cultivators hag not been.
included in the agenda for this week.
In Maharashtra, Gujarat, Andhra Pra-
desh, Punjab, Haryana, Mysore and
all other cotton-producing  States,
only because the Reserve Bank is not
willing to provide money, because we
have imposed a credit sgueeze, the
state of affairs is such that the cotton
prices are crashing and there is vir-
tually a panic. What is the policy of
the Government? In the name of
anti-inflationary measures if we want
to destroy our cultivators themselves,
then where are we leading the coun-
try to? Therefore, you will appreciate
that we have asked for a decision, 1
would like to have a positive assur-
ance. Will you take up this matter
any time after 6 O'clock, but at least
take this up for discussion immediate-
1y.

The other point I wish to make was
that production of foodgrains ip this
country is in a chaotic condition be-
cause the water rates vary widely
from State to State. They vary from
Rs. 3 to 30. There is a wide gap. I
cannot understand the rationale  be-
hind it. For the whole country can-
not we have a rational policy in re-
gard to water rates? Why are you
yielding to the water lords? This is a
another item which we want to be dis-
cussed if you want a better agricul-
tural growth,

SHRI VAYALAR RAVI (Chirayin-
kil): I wish to draw the attention of
the House to a decision of the Cochin
Refinery’s management to close down
the drum plant. They are throwing
out of employment hundreds of wor-
kers. I am the President of the Union,
the only union in that plant. About
37 permanent workers and 100 casual
workers are threatened with unem-
ployment. It means that fot ‘terely
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they ure going to throw out of em-
ployment™200 people but there fsx an-
other aspect also. The coal tar is be-
ing uséd for romd-building and the
Kerala Government has now to de-
pend upon other refineries for their
coal tar requirements for road con-
struction programmes, T would,
therefore, request the Government to
revise their policy in this matter.

Another matter about which I have
slready spoken in this House is the
matter of 300 starving families, 300
familles are starving because Mr.
Sethna, the reputed scientist has taken
& decision to put a ceiling with re-
gard to the variable DA. I have no
quarrel with him. We are all oppos-
ed to it and 300 families are starving
on account of that decision. I want
these two issues to be looked into
and I hope the Minister will reply to
it.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMATAH): I have heard with great
respect to all the suggestions made.
Various important suggestions have
been made, very urgent and very
necessary suggestions have been made
for discussion, Every thing is im-
portant. Each is as important as the
other, I am in the hands of the
House. But where tp find time to dis-
cuss all these? I am saying that every-
thing is important, Whatever you say
is important. But we have to find
time and here I seek your help to find
time. I seek the heip of the House as
alsp of the Business Advisory Com-
mittee. But I will- certainly convey
all the suggestions to the Ministers
con'ce_rned.' Now, k_.indly_ let us pro-
ceed to the next business,
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CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

APROINTMENT OF MEMEERS 70 JOINT
CoMMITTEE

SHRI DARBARA SINGH (Hoshiar-
pur): I move:

*That this House do  appoint
Sarvashri Narsingh Narain Pandey,
Sant Bux Singh and Priya Ranjan
Dag Munsi to the Joint Committee
on the Bill further to amend the
Constitution of India in the vacanc-
ies caused by the resignations of
Sarvashri Chandrejit Yadav, B.P.
Maurya and Shanker  Dayal
Sharma.”

-

MR. DEPUTY-SPEAKER: The
question is:

“That this House do appoint Sar-
vashri Narsingh Narain Pandey,
Sant Bux Singh and Priya Ranjan Das
Munshi to the Joint Commitiee on
the Bill further to amend the Con-
stitution of India in the vacancles
caused by the resignations of Sarva-
shri Chnn_.dnjit Yadav, B, P, Maurya
and Shankar Day Sharma.”

The motion wns__a-c_lqptéd.



